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‘No. The

(d) whether Government have

_formed new standards to determine

Railway Police Force; and
(e) if so, the details thereof and

the decision taken to finance the
same.

THE DEPUTY MINISTER IN

"THE MINISTRY OF RAILWAYS

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
strength of Government
Railway Police is determined on an
agreed basis between the  State
Governments and the  Railways

-strictly  depending upon the work-

load. .
(b) Yes.

(c) Certain States have not

-agreed to sharing the cost at 50:50

basis. No State have refused ex-
ion but proposal of augmenta-
tion of strel from some of the

States have not yet been received.

(d) As at (a).

(e} As regards sharing the cost,
consequent upon the reoommenda—
tions made by the various Com-
mittces for adequate policing on th=
Railways, this Ministry have agrecd
to bear the half of the expenditure

-on Government Railway Police.

.Bogas ticket sale in Patna Rail-
. way Station

s250. SHRI H.N. NANJE
GOWDA :

SHRI K. LAKAPPA :

SHRI D.M. PUTTE
GOWDA :

Will the Minister of RAILWAYS
be pleased to state :
(a) whether it is in the knowledge

-of Government that some booking
. clerks of Patna Railway Station had
" been indulging in bogus ticket sale
~accounts ;
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(b) 'if so, full detalls thu'mf and
the estimated amount of revenue lut
by Railway ductotlua

and(c) what is the prescnt position;

(d) action contemplated to avoid
recurrence of such cases ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
to (d) . During preventive checks
conducted in November-December,
1979 at Patna Junction, some used/

railway tickets were recovemd
from the booking counter. Sul
ently during house searches of
suspected staff, certain incriminating
documents, including blank railway
warrants of Bihar Police, were
recovered. Revenue lost by the Rail-
ways cannot be estimated. The
cases are now stubjudice. Further
grcvcntwc checks conducted at
atna have shown no irregularity.

10 Point Charter of D:zmands

3251. SHRI CHITTA BASU:
Will the Minister of RAILWAYS

.be pleased to refer to the reply given
to Unstarred Question No. 423

on the 20th November, 1980 regar-
i charter of demands of A-I
ymen‘s Federation and state ;

(a) what is Government’s posi-
tion in regard to various items of the
10-point charter of demands ; and

(b) what further steps Government
proj to take to bring about an
amicable settlement of the dispute ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF

PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) and
(b). In  the ‘1 Charter of

DPemands of All India: Railway-
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men’s ﬁd::mu number of“;d:-h
mangs JParity in wages w
employees in public _sector under-
takings, Revision of D'A. formula,
Redlasification of cities for the purpose
of HRA & CCA etc. etc. aresuch,
which are required to be examined
keeping in view the totality of Central
Government employees and no uni-
lateral decision can be taken in respect
of railway employces alone. The
Government have already discussed
the 1o-point Charter of Demands
with the All India Railwaymen’s
Federation both informally and in
the regular forums estab?irshed for
the . With a view to achieve an
amicable settlement of the demands,
further meetings with the All India
Railwaymen’s Federation would conti-
nue to be held as and when considered
necessary.

Dental Wing of Maulana Azad
Medical ~ College, Delhi

g252. SHRI ATAL BEHARI
VAJPAYEE : Will the Minister of

HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether it is a fact that the
Delhi Administration had initiated
establishment of a Dental Wing
in the Maulana azad Medical
College, Delhi in 1977 ; and

(b) if so, the details of the proposal
andﬁrprogréss made in this regard
S0 ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND  FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(a) Yes.

b) The proposal envisaged the
exta%:]i)slnncnt P::f a BD.S. Course
with an admission capacity of 20 which
would be increased at](;o 40, in a phased
manner. It was envisaged to
establish M.D. S. Courses in va-
rious disciplines, later. The Govern-
ment of India’s approval, in
principle, to the aforesaid.pro

ling thi LY ired
in connection with the aforesaid sche~
me. Furhter details have been called
for from the Delhi Administration
for processing the proposal. .
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